13, Wrxtten Arguments

CENTRAL ADMINISTRATIVE TRIBUNAL | ‘ o (/ :
. ~ GUWAHATI'BENCH - ' ‘ \
T GUWAHATI-05

———————————-——————————-

(DESTRUCTION OF RECORD RULES 1990)

Judgment & Order dtd....l.'..a.' .......... Recewed from H.C / Supreme Court

! 10. Any‘oth'e‘r Papers ........

INDEX ,
\QATTANo. MA/«%O 5’
a RA/CPNo....', ......................

1. Orders Sheet Dp“ﬂz"{ ”wog'Pg—lLtO‘—* -
2. Judgment/Order dtd .0??/ Og/ XOO 5 Pgecee. Lo to.'.g.\.__.' ;

ooooooooooooooooooooo

L eshoecisrvetrssnseccce

o 11. Memo of Appearance....‘..»‘».: |

12, Addmonal Afﬁdawt....':._...';. '

'14 Amendement Reply by Respondents ..... ..... cerveseresiebinnaneees : ...... |
~ 15. Amendment Reply ﬁled by the Apphcant ......... ‘ ............. .

-16. Counter Reply.....; ...... ieenes

cersesteerree westesesiseseessaserisiiaIssesss VRO veeseveaoees 3

20000000t sesBeesR O ;

SECTION OFFICER (Judl)



il

_ ﬂwmmq' vgrip s ﬁ ,“k

{ SEE P”Lf: 4" ) ‘ o o

e, CENTRAL ADMINISTRATIVE " “TRIBUNAL._-
o - GUWAHATT BENCH.

..i""l-",'

_,Q/, | ”‘W“& H&N!HI} i Jf'lll! OAM i I i . .. B . |

R TV

" _ORDER SHEET o\

‘Original Application No, . 200 g

E Mise, "Pe‘tiiion No.. o
'Contempt Petition No,_ ./
Review Appllcatlon Nu, ) Y2
&opllcan‘t(S) e “’"‘;""“"N DM - "-"_'."' ==
Rospondantxs) L __Q_\MC? _,S_Q{\&,___,_,__m
Advocate For thh Appllcmt(s) -_M CL)\M&U\ S. MOL«{\/\ S Dev) C/Q’\M
.
L Advocate for the %kespondant (S).-— : Q,G)%
S R LA A e ' T s ' 5
% Not}es of the Registry | Date § = . Order Of the Tr;.bunal
i e 3.8.2005 1 The appla.catlon is disposed. of
' . L uypi'czixon 15 imynl

- at the admission stage itself in
terms of the order. passed Ain’ separate

sheets, }

‘Vice=Chairman

S fiie(J/\./ E" f 5 5, :G/"

d pLS:{ l’ \l( Jl x? ~'

No, QJD(CMS’QWZU

M

Dy A\eg.s;mr

-mb,

? 2.,
R
;

S
Qs
~.\

A ) . . ' .
DL WEBE. Tt DT DA PEPE SR _—t gy HENC SEIE PO B P

e

. .




»
¥
pl

_C ENTRAL ADMINISTRATIVE TRIBUNAL
- GUWAHATI BENCH

0O.A. No. 202 of 2005. \

o ~ DATE OF DECISION: 03.08.2005

Shri Rajen Das | APPLICANT(S) -

Mr. M. Chanda, Mr. S. Nath | ADVOCATE FOR THE
Ms. S. Das Choudhury | , APPLICANT(S)
- VERSUS -

U.OL & Others o RESPONDENT(S)

Ms. U. Das, Addl.C.GS.C. * ADVOCATE FOR THE
- . RESPONDENT(S)

THE HON’BLE MR. JUSTICE G. SIVARA]AN VICE CHAIRMAN

THE HON'BLE MR. K.V. PRAHLADAN ADMINISTRATIVE MEMBER.

1. | Whether Reporters of IoraI papers may be allowed to see the \
Judgments? , :

2. To be referred to the Reporter or not?

3. Whether their Lordships wzsh to. see the fair: Copy of the
judgment? o ,

4.  Whether the Judgmenr is to be cxrculated to i:he other |
Benches? . T

Judgment delivered ‘~by Hon'ble Vice-éhairman.




" The Hon’ble Sri Justice G. Sivarajan, Vice-Chairman.

By Ms. U. Das, Addl C.GS.C.

r

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Applic'atioﬂ Nos.202/2005 o
. DateofOrder : This the 39day of August 2005.

\

The Hon’ble Sri K.V_. Prahladan, Ad»minis.trative Member.

Sri Rajen Das,
Working as Driver,

_ Office of the Regional Director, - |

Narcotics Control Bureau,

~ N.E. Regional Unit,
‘Videocon House, 1% Floor, : ' L
Paona Bazaar, Imphal - 795001. - : . ...Applicant

By Advocates Mr M. Chanda Mr. S Nath Ms S. Das Choudhury

3

- Versus- '

1. The Union of India,

Represented by the Secretary to the
Government of India,

‘Ministry of Finance,

Department of Revenue, North Block
New Delhl 1 10 001. '

2. The Director General, .
" Narcotics Control Bureau (HQ)
~ West Block No. 1, Wing No. 5,
Sector - I, R.X. Puram, .
New Delhi-110066. S

3. The Zonal Director,

Eastern Zonal Unit,
Narcotics Control Bureau,
4/2, Karaya Road, '
Kolkata - 700017.

4. The Regional Director,

North East Regional Unit,
Narcotics Control Bureau
Videocon House, 1% floor,
Paona Bazar, Imphal - 795 001.

5. The Assistant Director (Admn.} -
Narcotics  Control Bureau (HQ)
West block No. 1, Wing No.5, : -
Sector-I, R.K Puram, New Delhi-110006. ... Respondents
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O R'D E R(ORAL)
SIVARAJAN. I. (V.C.

The applicant is a Driver in the office of the ‘Regional
Director, Narcotics Control Bureau, N.E. Regionél Unit, Imphal. He
has filed this application seeking fop’xr'.difection to the respondents to

grant double H_odse Rent Allowa\nce to him for the period from

'01.04.1994 to 31.12. 1999 and further from January 2003 onwa‘rd with

~all consequentlal beneﬁts mcludmg arrear monetary beneﬁts It is

stated that the apphcant of late filed representanons (Annexure VI
series) on .03.08.200.4 and 29.12.2004 for the said relief. |

2. ‘We h\e’ve.heerd Mr. M. Chenda, learned» counsel for the
applicant and Ms U. Das, learned .Addl. C.G.S.C. for the respo'ndehts.
3. : SinCe the representations (Annexure - VI*sefieé) filed by
the appl‘ic.ant is‘pendin'g bef_er'e the concerﬁed respoﬁdent, it will not
be preper -on the part of‘ this Tfibuna‘l to consider the myetter'on

merits. In t;he circumsta_ncels, the O.A. is_ disposed of at theA aam_ission

. stage itself by directing the cbncerni_ed respondents to consider the

representations (Annexure - VI series) and pass reasoned ordérs

thereon within' a period of four months from the date of receipt of this

order.
The application is disposed of as above at the edmission '
stage itself. = The epplica_'nft ﬁ]l produce this order before the

concerned respondents for compliance.

Y

2

{ K.V. PRAHLADAN ) ' - T(G.SIVARA]AN)‘
ADMINISTRATIVE MEMBER B VICE CHAIRMAN
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IN THE CENT TLFADI&HNISTRATH’ E TRIBUNAL

GUWAHATI BENCH. GUWAHATI

O.A. No. 202/ 12005

Sri Rajen Das.
-Vs-
Union of India & Ors.

LIST OF DATES AND SYNOPSIS OF THE APPLICATION

30.01.1991-

01.04.1991-

06.07.1993-

31.03.1994-

12.01.2000-

20.01.2003-

3.02.2003-

14.12.1983-

Applicant was initially appointed as Driver in the Narcotics
Control Burcau, Calcutta and accordingly he joined as Driver in the
office of Eastern Zonal Unit (FOP) of Narcotics Control Bureau, in
Calcutta. (Annexure-I)

Applicant was relieved from Eastern Zonal Unit (FOP) of Narcotics
Control Bureau, Calculla to join on deputation to the office of the
Competent Authority, Eastern Region, Calcutta.  (Annexure-II)

Applicant was transferred and posted in Narcotics Control Bureau,
Imphal Regional Unit, Imphal. (Annexure-III)

Applicant was released from the office of the Competent Authority,
Calcutta on completion of three years terms of deputation to
facilitate to join at NCB, Imphal Unit. Applicant accordingly joined
at Imphal on 08.04.1994.  (Annexure-IV)

”

Applicant was selected for appointment as Driver on deputation
basis in the office of the Director General of Inspection, Customs
and Central Excise, Eastern Regional Unit, Kolkata and accordingly
released from NCB, Imphal to facxhtate his joining at Kolkata.
(Annexure-VII)
Applicant was repatriated to his parent department i.e. Narcotics
Control Bureau and d1rected to join at NCB, Imphal.
{Annexure-VIII)
Applicant ]omed at Tmphal and has been working there till now.

Govt. of India, Ministry of Finance made certain special provisions
for certain incentives for the employees serving in remote areas
including N.E. Region, which provided for payment of double
HRA in respect of the accommodation retained by such employees
at his old station as well as her accommodation at the new station.

- (Annexure- V)

03.08.2004, 29.12.04- Applicant submitted representations to the Respondent No.

5, informing about retention of rented house in Kolkata for keeping



his family and also of his rented house at Imphal for his own stay
and prayed for grant of double HRA. (Annexure- VI Series)

05.01.2005- - Applicant submitted another representation praying for grant of

double HRA from the period from 01.04.94 to 31.12.99 and further
from January’ 2003 onward. Respondent No. 5 forwarded the said
representation to the Respondent No. 3 for necessary action but

with no result. (Annexure-IX)
‘Hence this Original Application before this Hon’ble
Tribunal.
PRAYERS

Relief(s) sought for:

Under the facts and circumstances stated above, the applicant humbly prays
that Your Lordships be pleased to admit this application, call for the records
of the case and issue notice to the respondents to show cause as to why the
velief(s) sought for in this application shall not be granted and on perusal of

the records and after hearing the parties on the cause or causes that may be

shown, be pleased to grant the following relief(s):

\

1. That the Hon'ble Tribunal be pleased to direct the respondents to grant |

double HRA to the applicant for the period from 01.04.94 to 31.12.199Y and
further from January, 2003 onward with all consequential benefits including
arrear monetary benefits. _

Costs of the application.

Any other relief(s) to which the applicant is entitled as the Hon'ble Tribunal
may deem fit and proper.

Interim order praved for.

[y

During pendency of this application, the applicant prays for the following
interim relief: - .
That the Hon'ble Tribunal be pleased to direct the respondents to pay the
double HRA from (he current month to the a pplicant as an interim relief.

That the respondents be directed that the pendency of this application
shall not be a bar to the respondents for considering the representation of
the applicant. h

Rapon Bas
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH: GUWAHATI
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(An Application under Section 19 of the Administrative Tribunals Act, 1985)

O. A.No._ R 0OX~ /2005

BETWEEN
Shri Rajen Das.
Working as Driver.
Office of the Regional Director,
Narcotics Control Bureau.
N.E. Regional Unit,
Videocon House, 1t Floor,
Paona Bazaar, Imphal-79501. _
' ..Applicant.
-AND-
1. The Union of India,

Represented by the Secretary to the

Government of India,

Ministry of Finance, a

Department of Revenue, Mosth Blaek, ~

New Delhi- 110001.

2. The Director General,
Narcotics Control Bureau (HQ),
West Block No.1, wing No. 5,
Sector-I, R.K. Puram,
New Delhi-110066,
11UU66.

3. The Zonal Director,
Eastern Zonal Unit,
Narcotics Control Bureau,
4/2, Karaya Road,
Kolkata-700017.

4. The Regional Director,
North East Regional Unit,
Narcotics Control Burcau,

Videocon House, 15t floor,
Paona Bazar. Imphal-795001.

3. The Assiétant Director (Admn.)

Narcotics Control Burcau ( HQ),
West Block No-1, Wing No. 5,

Sector-I, R K. Puram,
New Delhi-110066.

... Respondents.

KW D=y
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3.1

4.2

[ L)

DETAILS OF THE APPLICATION

Particulars of order(s) against which this application is made.

This application is made not against any particular order but against non-
consideration of the representations of the applicant for grant of benefit of
double HRA as per Government rules for keeping his family at his last
place of posing outside N.E. Region i.e. in Kolkata. |

Jurisdiction of the Tribunal.

~The applicant declares that the subject matter of this abph'cation is well

within the jurisdiction of this Hon’ble Tribunal.

Limitation.

The applicant further declares that this application is filed within the

-period of limitation prescribed under Section-21 of the Administrative

Tribunals Act, 1985.

Facts of the Case.

That the applicant is a citizen of India and as such he is entitled to all the

- rights, protections and privileges as guaranteed under the Constitution of

India. He belongs to Scheduled Caste category and hails from a very poor
family. ) |

That your applicant was initially appointed as Driver in the Narcotics
Control Bureau, Caicutta vide office letter No. NCB F. No.:
3/FORP/CAL/90/281 dated 28/29.01.1991, and he joined in the office of
the Fastern Zonal Unit (FOP) of Narcotics Control Bureau in Calcutta on
30.01.1991. He was thereafter relieved w.e.f. 01.04.1991 (forenoon) from
the said Eastern Zonal Unit (FOP unit), Narcotics Control Bureau, Kolkata

- vide order No. NCB F. No. 98/CAT./90/740 dated 01.04.1991 for joining

on deputation to the office of the Competent Authority, Eastern Region,
20, Abdul Hamid Street, Kolkata-700069 w.e.f, 01.04.1991 {forenoon).
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4.3

4.4

4.5

(Y]

(Copy of offer letter dated 28/29.01.1991 and order dated 01.04.1991

are annexed hereto as Annexures-T and 17 respectively),

That vide order No. NCB F. No. II/17(1)/93-Estt. (C)/10867 dated
06.07.1993, the applicant was posted in Narcotics Control Bur_eaiu, Imphal
Regional Unit, Imphal on reversion from the office of the Competent
Authority, Kolkata. Pursuant to the said order and the subsequent
departmental communications thereof, the applicant was ultimately
Tepatriated and relived from the office of the Competent Authority w.ef.
31.03.1994 (A.N.) on completion of his three years term of deputation vide
release order No. CA/CAL/L5/PT-1I/ 93-94/1158 dated 31.03.1994 SO as
to facilitate his joining at NCB, Imphal unil. Thereafter, (he applicant

joined at Imphal in the North Kast Regional unit of the Narcotics Contro|

Bureau (NCB) on 08.04.1994,

(Copy of order dated 06.07.1993 and order dated 31.03.1994 are

annexed hereto as Annexure -IIT and IV respectively).

That at the time of his joining at Imphal on 08.04.94, the applicant left his
old parents and one dependent sister in'a rented house in Kolkata i.e. at
the last place of his posting. It was not possible for him to bring his old
and ailing parents with him to such remote place (Imphal) and as such he
was compelled to keep them in Kolkata where he was working prior to his
transfer to Imphal. His family consists of his old parents and one
dependent sister who were kept in a rented house in Kolkata, located at

i7/A, Rameshl Mitra Road, Bhowanipur, Kolkata-25.

That the Govt. of India vide Ministry of Finance O.M. No. 20014 /3/83-E.
v datéd 14.12.1983 and subsequent clafiﬁcaﬁons thereof, made special
provisions for certain incentives for the employees serving in remote areas
including N.E. Region which interalia, provided for payment of double

house rent allowance (HRA) in respect of the accommodation retained by

Rafer Bws



such employees at his old station as well as her accommodation at the
new station. The relevant extract of the Scheme as compelled in page No.
954 to 557 of Swamy’s Compilation of FRSR Part-I General Rules in this.
context is quoted below: -
il
Payment of Double House Rent Allowance |

“ The undersigned is directed to refer to Para. 5 of this Ministry’s O.M No.
200'14/3/ 83-E. IV. Dated 14.12.1983 on the subject noted above, and to

state that the question of payment of House Rent Allowance to Central
Govt. civilian employees who are posted in the States of Assam,

Meghalaya, Manipur, Nagaland and Tripura and the Union Territories of

" Arunachal Pradesh, Mizoram, Andaman and Nicoboar Islands has been

considered and the President is pleased to dedide as follows- _
{a) Central Govt. employees who were in occupation of hired private
+ accommodation at the last station of posting before transfer to any of
the States/Union Territories mentioned above. may be draw House
Rent Allowance admissible to them at that station.

(b) Such Central Govt. civilian employees may also be allowed to draw in
addition to (a) above, House Rent Allowance at the rates admissible at
‘i.'hé new place of posting in the aforesaid states/ U’n_ion Territories in
case they live in hired private accommodation.

(¢) The benefits mentioned in (a) and (b) above will also be admissible to
central Govt. employees who get transferred from one station of a
State/Union Territory of the North FEastern region to another
state/ Union territory of the N.E. Region mentioned above.”

Initially the order was made effective for the period from 01.11.1983
to 31.10.1986 and thereafter extended in perpetuity by subsequent
office memorandums.

{Copy of page 554 to 557 of Swamy’s Compilation of FRSR is

annexed hereto as Annexure- V).
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4.6

4.7

4.8

wn

That it is stated that the applicant is a bonafide resident of Kolkata and he
was transferred from Kolkata to N.F. Region, when he kept his family in a
rented house at his last place of work i.e. Kolkata as stated above, at the
time of his proceeding to Imphal on transfer. In addition to that another
rented house has been taken by him at his new place of work i.e. Tmphal
for his own stay. As such he is entitled to get double HRA in respect of his
rented house at Kolkata and that at Imphal as stated above, in terms of the
O.M dated14.12.1983 aforesaid.

That the applicant after his joining at Imphal on 08.04.1994, submitted
representation on 03.08.2004 to the respondent No. 5 informing about
retention of rented house in Kolkata for keeping his family and also of his
rented house at Imphal for his own stay and prayed for grant of double
HRA, which he is entitled to get as per Government rules stated above.
Thereafter, he submitted another representation on 29.12.04 praying for
double HRA. But the prayer of the applicant has not been considered.
(Copy of representation dated 03.08.04, dated 29.12.04 are annexed

hereto as Annexure- VI (Series).

That cventually, the applicant was sclected for appointment as Driver on
deputation basis in the office of the Directorate General of Inspection,
Customs and Central Excise, Eastern Regional Unit, Kclkata. Accordingly,
vide order No. NCB. F.No.1/22/Estt/NCB/Cal/97 dated 12.01.2000.
issued by the Respondent no. 3, the applicant was relieved from the duties
of North east Regional unit of the NCB, Imphal so as to facilitate his
joining on deputation to the office of the Assistant Director, Directorate
General of Inspection, Customs and Central Excise, Eastern Regional Unit,

Kolkata.

(Copy of release order dated 12.01.2000 is annexed hereto for
- perusal of Hon'ble Tribunal as Annexure-VII).

R%M%—n-/)
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4.9,

That after completion of his tenure of deputation stated above, the
applicant was eventually rvepatriated to his parent department i.e.

narcotics Control Bureau and vide order No. C.No.30-ERU/Estt/Gr.D/

. 2000/149 dated 20.01.2003 he was relieved from the services of the

Directorate General of Inspection, Customs and Central Excise, Kastern
Regional Unit. Kolkata w.e.f 20.01.2003 (AN) with direction to report for
duty at his original place of posting in his parent department i.e. Narcotics
Control Bureau, North Fast Regional Unit, Imphal. Accordingly, the
applicant joined back at Imphal on 03.02.2003and has been working there

il now.

(Copy of release order dated 20.01.2003 annexed herelo as
Annexure-VIII).

4.10 That after joining again at Imphal on 03.02.03, the applicant requested the

4.11

competent Authorities again for grant of double HRA to him since his
familv continued to stay in the rented house in Kolkata as stated above.
Finding no response, the applicant submitted a fresh representation on
015.01.05 praying for grant of Double HRA for the period from (71.04.94 to
31.12.99 and further from January, 2003 onward. The said representation
was forwarded by the Respondent No. 5 to Respondent No. 3 vide letter
dated 05.01.05 for necessary action, but with no results.

(Copy of letter dated 05.01.05 is ammexed hereto for perusal of

Hon'ble Tribunal as Annexure-IX).
That due to non-payment of double HRA, the applicant has been suffering
great financial losses and finding it extremely difficult to run two
establishments with his meagre income. It is relevant to mention here that
he is the only bread earner for his family and hails from a very poor
family background. As such finding no other alternative, the applicant is
approaching this Hon'ble Tribunal for protection of his legitimate right

" and interest and it is a fit case for the Hon'ble Tribunal to interfere with

l/fag/:m Dar
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4,12

5.1

5.2

5.4

5.5

5.6

5.7

~31

and to protect the rights and interests of the applicant directing the
respondents to pay double HRA to the applicant as provided under the
law with all consequential benefits including arrears.

That this application is made bonafide and for the cause of justice.

Grounds for relief(s) with legal provisions.

For that, the applicant is entitled to get double HRA as provided under
the Special incentives Scheme for central Govt. employees posted at N.E.
Region laid down by the Government.

For that. the applicant has acquired a valuable legal right for getting the
HRA in respect to his accommodation retained at his old station i.e.
Kolkata for his family in addition to that at the new station of posting i.e.
Imphal in terms of O.M dated 14.12.1983 (Annexure- V).

For that, the denial of the legitimate benefit of double HRA to the
applicant is a violation of the professed policy of the Government.

For that. due to non-payment of double HRA as per the Scheme, the
applicant has been sufferiﬁg irreparable financial loss.

For that, the applicant submitted representations to the Respondents time
and again praying for double HRA which was also duly forwarded by the
competent authority, but with no results.

For that, the applicant is a poor low-salaried employee and it is difficult
for him to maintain two rented accommodations at two places with his
meagre income. |

For that, non-consideration of grant of double HRA to the applicant as per
the Government scheme is arbitrary, unjust, unfair, illegal and malafide.

Details of remedies exhausted

That the applicant states that he has exhausted all the remedies available
to him and there is no other alternative and efficacious remedy than to file

this application.

N
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7. Matters not previously filed or pending with any other Court.

The applicant further declares that he had not previously filed any
application, Writ Petition or Suit before any Court or any other authority or
any other Bench of thg Tribunal regarding the 'subject matter of this
application nor any such application, Writ Petition or Suit is pending before

any of them.

8. Relief(s) sought for:

Under the facts and circamstances stated above, the applicant humbly prays
that Your Lordships be pleased to admit this application, call for the records
of the case and issue notice to the respondents to show cause as to m'rhy the
relief(s) sought for in this application shall not be granted and on perusal of
the records and after hearing the parties on the cause or causes that may be

shown, be pleased to grant the following relief(s):

8.1. That the Hon'ble Tribunal be pleased to direct the respondents to grant
double HRA to the applicant for the period from 01.04.94 to 31.12.1999 and
further from January, 2003 onward with all consequential benefits including
arrear monetéry benefits. |

8.2. Costs of the application.

8.3. Any other relief(s) to which the applicant is entitled as the Hon'ble Tribunal

~ may deem fit and proper.

9, Interim order praved for.

During pendency of this application, the applicant prays for the following

interim relief: -

9.1  That the Hon'ble Tribunal be pleased to direct the respondents to pay the

double HRA from the current month to the applicant as an interim relief.



(6‘}

9.2  That the respondents be directed that the pendency of this application

shall not be a bar to the respondents for considering the representation of

the applicant.

10, e
This application is filed through Advocates.

11. Particulars of the LP.O.

i) L P. O. No. 204G 356484 -

ii) Date of Issue P 29,005

iii)  Issued from : §fo « oraodadh” "
iv) Payableat L GPe. Sueakeb

12. List of enclosures.

As given in the index.
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VERIFICATION

1, Shri Rajen Das, S/o Shri Jatin Das, aged about 40 years, resident of
11/A, Monohar Pokur Road, Kalighat, Kolkata, presently working in the
- office of the Regional Director, Narocotics Control Bureau, Regional Unit,
Pawna Bazar, Imphal, do hereby verify that the statements made in
Paragraph 1 to 4 and 6 to 12 are true to my knowledge and those made in
_ Paragraph 5 are true to my legal advice and I have not suppressed any

material fact,

And T sign this verification on this the 16"(day of é'_‘ ) 2005.

Ropen Do
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1V ARTMENT OF REVENUE
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YO KARAYA ROAD, ( 3RD FLOOR ) gééﬂa&m:qﬁa
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T o0 oltp ‘
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NCB E. No.: 5/FORP/CAL/9(;/ 29 | RS Joted : 28,01 4

To

P l

.Shri Rajen Das

. "S/o, Shri . J.Das o
: 17A, Ramesh Mitra Road " ')

" : w--.“BhOWanipur i
0L . Calcutta - 700 025. h

5 ”Subi Offer Letter for the poat of DRIVER in the '} Do
NARCOTICS CONTROL BUREAU, CALCUTTA. ° e

. . a0 00s00000 "
T .

o - You have been selected for the post”of DRIVER :
,x"Offer Lutter has been issued in your favour._f] e

“You are directed to report for duty on dribeforeA
318t Jauuary, 1991. Co :

: , : If no reply is receivod or you fail to report
- for duty by the above date," the offer of. appointment will
be treaved as Cancelled. r

':The offer of appointment alongwith the blank formsa |-
medical examination and oLhers are sent‘herewith for being
duly fi led in. '

o ‘ : ‘S f\i /,‘.« -/v_q} | |
[ . . { ,’1’1 {
Encis A Above. " ASSIS TANT D RECTOR
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NCB FiNO. xI/S/&att/Ho/Qo//
GOVERNMENT OF INDIA , ADQJ— I
MINISTRY OF FINANCE b
DEPARTMENT OF REVENUE |
NARCOTICS CONTROL BUREAU L-
RANJIT HOTEL (FIFTH FLOOR)

MAHARAJA RANJIT SINGH MARG

NEW DELHI-110 002,

|
) Dateds ;5,1‘91
MEMOQRANDUH - N}

' |

SUBJECT:1-NCB~.stt~ Recruitment to the poat of DRIVER

in tne Narcotics Control Bureau - . |

v : "
2 i
f

The ﬁndersigned hereby offars Shri Rajan Dass a

temporary post of Driver in the C.A,'s.office Narcotics
Control nureau s Calcutta on a pay of R5.950-1500 plus usual
Allowances in“the scale of #.950-20-1150-EB=~25~1500 on provision-
al basis subj@ct to verification of his character and antdce- .

dents.

The “appointee will also be entitled to draw dearness.

The other all,w’ cess at the rates admissible wmder the rules
and subject tg the conditions haid down in the Rules and orders
governing the: grant of such allowances in force from time to
times

2,

“a .w-3.

i)

i1)

1)

1)

S i41)

iv)

The tgrms of appointment are as followsz- g.

The pgst 1s temporary. In the event of its becoming
permanent, the eandidate's claim for permanent
abgorption will be considered in accordance with
rules”in force against the vacancies earmarked for
direct recruitment ‘personnel. o |
The appointment may ve termfinated.at any time by a
montht!s notice given by either side, viz, the appointee
or the appointing authroity, without assigning any
reason. The appointing authority, howeber, reserves
the right of terminating the service of the appointee
forthwith or before thae e xpiration of the stipulated

period of notice by making payment to him of a sum n

pquivalent to the pay & allowances for the period of
notice or the unexpired portion thereof, |
1 .
The anointment carrles with it the lihbiltty to.
rve”}n any part of India. i ‘

Other gonditions of service wlll be governed by the
reltvqnt rules and orders in force from time to time.

The appoint@ent will be fu rtha;“%ngmctd_,“;-_.

Producplon of certificate from the competent Medical
author;ty viz, the authorised medical attandent.

bubmiagion of a declaration in the enclosed form
(Annexpre~I) and in the event of the cardidate's
having more than one wife living, or being married to a
person having more than one wife liming or being
marrieg to a person having more than one wife living,
the apyointment will be subject to the candidate's
being ‘g¢xempted from the enforcement of the recruitment
in thia behalf. ﬁ

}

Taking of an oath of allegiance to the Constitution
of Indja in the enclosed prescribed form (Anncxure-II)

i
4
-
Contd....o--?/

Producxion of the followling certificates:

B
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W) Certificat ./ and other certificates of Educational
and techaigal qualification (In original), i
R ) > . b
H
[

b) Certificatg of age (in original). A ,
g o

c) Two character certificates in the enclosed preséribed
form (Annefure~IIX). - R T

d) Certificgté in the enclosed prescribed. form in Support
of the candidate's claim to belong:to-a schedule caste/ -

or tribe community(Annexure=IV).
. L

4. The canéiaate'shou&d also note that he is to]conform
to rules governhng discipline and conduct in force inithis

‘Bureau and whichimay be imposed by the Government on ?11 their

employees from time to tdme. | . L g :

SR

. 1f any declaration given or information furnished
by the candidate prove to be fallee or if the candidate is
found to have wilfiully suppressed any material information,
he wtll be liablg to eemoval from service and sich other
action as the Goyvernment may deem necessarye. :

6. No,traggiling allowance will be allowed for joining
the appointuent and the past service will not count towards
seniority in thig Bureau. '

7. The 1n§§r-seniority of Shri Rajan Dass will be

determined in aggordance with his position in-the panel and
not from the dagg of his joining, ' . | :

8. I1f shri Rajan Dass accepts the.offerfpp the above
terms he should rerort to the Deputy Director, Narcotics

‘Control Bureau, C‘lcuttao-QQ:OanQﬁQ&‘g,cj‘g\ﬂuhqsg.‘{ 199 1:’
o I .:',.,'.A-"’*l RN 1"~ v ?

9. If no reply is received or the mndidats falls to
report for duty py the above date, ‘ the 0ffer of, appointment
will be treated as canelled. S L che '

. 8/K.GOEL ) | .
' DEPUTY ,DIRECTOR (ADMN.)

To - |

Shri Rgjan Dass

Through Deputy Direcotr,

Narcotics Control Bureau,

CALCUT'X\‘A. e TS e e e

5
‘Copy to -

Peraé?al file/Service qOok. o :
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v . . QGOVERMMENT OF IKDIA ANN@XU% gL

'RARCOTICS CONTROL BURBAU . 3 :
' ~ BEASTERN = ZORAL unIr - i ' o \
/ 4/2,RARAYA ROAD(3xd TLOOR ) - | = Y
CALCUTTA = 709 037 . . . |
N.Ciu.F.No.98/CAL/90/, L 0  pated 18t Apriliopd

QRDRR

. in pursuwance of Government of ndias,02fiae of the
Comiétemt Authority, Rasterm Ragiom, Szagglors & Fored

_ Buclhjgnge Menipulatoxs (Forfodtrie of rty) ;1978
Caloutta's lettexr Ho,CA/CAL/BARIM(FOP 304 ¢t 21s%

Mareli; 1991  Shrd Rafen Den,Briver of tha oxswhile
Forfaiture of Proparty Unit of lintgotics Control  Peratd,
Calgutta 48 hareby relieved fruon 1-4~-1991 foremcom te
Joir office of the Competent’ Anthordity, Rastern Reglon)
20,pdul Hamid Street(4th f£loor),Caloutta-700009 &9
Drivar on 1-4.1991 ( forenoom). ° S |

e b
N A

Aoniatant AREATIADATes Lo ’
rarcoties Control Bukdrw

(.8, Bog

(Ezv),Cll?utta
RETONS %pi to‘ R . I E L 1 .‘.4-,‘_,,4._‘:_ .
" 4: 7 Tha Competant Authoxiiy,Rastorn Region; Braoglexs

& Foraign Bxchange Miaupulators (TPorfeiture of |
Propexty) hat, 1974; zumAh&ul,ngmid.&ttwot(tthuinuet!
Caloutta - 700,049; B R

2, | The Deputy DLractor(Admn);ﬁar@atf@ﬂ Cotitrol Burnod
Ranjit Hotal (St £loor) ,taharaja Ranjit 1894ngh
Marg,Mew Dalhi-110002, S

I
i

L//3f< Shri Rajen Des ,Driver,Haordotics  @&&#01 Buxeaiuy ‘
(ror) unit;Caleutla~ 17, | I |
: Coa o ~§ S 7

43 P11 Seation, Nexcotios Control ?uxaau.Cglqutta;“

NS \\\ cA “/!(- /./ \ ‘4?‘ l z{’ /
( 8. G| o
Amslstant Birsutor
noreoties Conttvl Farosa
{BZV) ,Caleulta

-

et e . TR i e AR okt S —
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e Annexueé-TID
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o GOVERNMENT OF INDIA,
-l MINISTRY OF FINANCE, :
-~ DEPART“ENT OF REVENUE, _ -
NARCOTICS CONTROL BUREAJ,
WEST BLOCK NO.1,WING NO.5
2" ND FLOOR, R.K.PURAM,
NEIW DELHI - 110066,

NCB F.NO. I;,/17(1)/93-Estt{) ) (y ~ Dateds 30.6.93

dr - vb

Sh, Rajan Dass, Driver, who was appointed}in the
uerstwhile Fcbfpiture of Property Unit of NCB, Calcutta, is
hereby posteﬂ in Narcotics Control Bureau, Imphal Regional
Unit, Imphalion reversion from C.A. vide Ministry's order
No, 16(2)/93«CA, dated 16.2,93, This order will come into effect
from the datg of assumption of duty by Sh, Rajan Dass at

Imphal Regiqnal unit,
V .@t\()_;v\,)f’

) QRD

'7(774 ‘
(Miss J. Lamba\
Dy.Director (Admn,)

tos-

Sh. Rajan Dass, Driver through Deputy Director,
Naryotics Control Bureau, Calcutta, ‘

2e .t Deputy Director, Narcotics Control Bureau,| Calcutta
to xnform headquarter of his date of joining.
3. Assgt. Director, Narcotics Control Bureau,| Imphal
4, Undgr Secretary to the Govt, of India, Ministry
! of ?inance, North Block, New.Delhi w.r. to| his

. off,ce letter quoted “above, ST "

Se . Pcy & Accounts Officer, Ministry of Finance,
s Depqrtmenu of Revenue, New ~elhi,

6. Guasd fileo




| mo. | CA/CAL/J.MS/P’C 11/9»-94/

jéon deputahnon and 1~ mder - ordtr of revers ionﬂto%th‘d

“Block“No, 1 Wing No.5,R. K, Puram,lew: Delhil st Order~ 'NCB

‘}g;i‘ “referencg‘to'the ‘order-as® quuted”abovewanq.
et letter Nd;QPAII/ 7(1)/9:~Lstt.(c) dated%2 ‘2

2o g DyoDir cLor Ncn hastern Aonal Unlt A

"5§§,'Accountq Oificer CC(A) S, Fleld.Pay Unit

&
.

N 4
<

hri hadcn Das

Control Bureay on COmplPulon ol his* three*years¥mter#m
deputation as’ per Dy, Director Narcotics” Control:Bureau

1I/1](1)/9)—h itt, gC)/1086J dated, 130464 /6470199351, ghereby {1
released; fromithis" orcanlaatlon weesLs 31,03, 19940A .}‘ Vendble
him+join™the" Qiiice of the- Narcotics ControlﬂBure ~ S
Reglonal Unit'lmphal whcre he: ha°”ordered tdﬁ be#

Felg

Office~ofa§he Competent A @ority'&;Adminlstrator,¢
20,nbdu1‘namid tlQGiQ&Lh&Floor) Calcdtt 6. 2

~9\ nr n~-vr-

CA/CAL/I' 5/94594/1 j

-Control&Buneau We q,”Bl ckﬁkru
wmﬂe1h4.3n00066$w1t1

3:’1:

%DyoDirector(Admn.)‘Narcotics
NG, WingiNo 5, 2nd i Loor R, KsPuram,Ne

wﬂsubgecL{

/2

. ' e "..’*A,w— . i

Imphal.
PH TR S

"Accounta fricer,Z.0, CLDT 20 Britlah I@qian Street, Lalcuttau

P dl 11."» e

|
I
et
t
-

Geo "' Shril Radyn Das Drlver ?Qid.,g, - g}

To - B1Lll beqpion of +this organisation.

T o 'i' SuperinLendent(Mdmn.)}““f
Competent ‘Authority, Calcuitn.

, i e R !N;’:f(. ! i-,




—i.

—" > l%”

Vo 1t .A._@_NE?(UKE’V

e

- Payment of double House Rent Allowance - ,

The undersigned is directed to refer to Para § of this Meaistry's OM.

No. 20014/3/83-E. 1V, dated the 14th Decemier, 1953, on the subject noted
above, and to state that the questioa of paymest of House Reat Allowance to
Central Government Civilian cmployees who are posied in the States of
Assam, Mcghalaya, Manipur, Nagaland and Tripena end the Unson Tamtones

of Arunachal Pradesh, Mizoram, Andaman 25d Nizobar Islinds has been con-

- sidered and the President is pleased to &cide as follows:— '

(a) Central Government emrploytes who were in excupaboa of bired po-
vale accommodation at the Last stadan of posiing before transfer to any

“of the Stawev/Union Termritories mentionad above may be allowed 1o
draw House Rent Allowance admissdic o them at that saboa,

(h) Such Central, Government Civilian employ cet may alo be allow ed
to draw, In addition to (a) sbove, House Rent Allowance at the
ralcs admissible at the new place of posting ta the aforesnd

. States/Union Territories 1a case they hive in hued private aocom-

+ modation.

(¢) The benefits mentioned in (a) and (&) above will abso be adimissible
to Central Govemment errployces »bo get tansfarad from one
station of a StateUnion Temitory of the No:th-Eastzmn Regroa to
another State/Union Territory of the North-Eastern Region meo-
tioncd above.

2. These orders will take effect from 1st Novernber, 1983 and wall
‘remain in force for a period of three years up to 31st October, 1986,

et
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3. Thbese orders will also mutars mutardis 1p7'y wath effect from 1st
March, 1984, to the Central Governmen: e=ployees peited ia Lakshadweep.

Q1. MF., OM. No. VIOIVI/E. 11 (D) U4, dazed e 2 Vah, 1984 and O M. of even

' purnber, dated the 215t May, 1984. ]

, Clarificasion.—With teference to Orders at 111 above, some 1eferences
have been received from Ministries Depariments se<kingy clarification about
the admissﬂ)ﬂity»of}m/\ undet Para. 1 (¢) of the abor e-menioned OM.

2. The point raised and the clanificavoes are gives as under—

Point raised C.x=zahon

Whether bepefit of IIRA would be a3~ The bezefit of HRA under Para,
" missible ucder Para. 1 (c) of e 1 (o) cf tus Ministry's OM,
sbove-mentioned OM to those civthan dated 27.3-1984, is admissible
Central Government employees 14 UK only 1z thate Central Govern-
North-Eastern Region, who have not - ment c:uiinn employces who
been posted from outside N-E Region  arc vamslenred  from  outside
but ve been transferred . witun  Nenb-rasom Region and who
North-Eastern Region and keep ther  coann.z 10 Lzep their fanuhies
familics at the last duty station outsids N-E Regon at the last
' duty smanen Ihete Cenuinl

Governoert  employees,  on -

cubserzont tansfer to another
StazeUzion Termritory, within
te Nerth-Eastern  Region,
would continue to be entitled to
this benzfit. provided  their
{amady=s continue to stay in the
ame paze ocuide the Notthe
Eastzra Regica

Those ernlorees who have not
been pstad to the North-East-
em Reawn from outside the
Nonh-Fastern Region will not
be enntied to this benefit,

(Gl MF. OM. No.2 ()% Il (Bl & e L Mnemter. 193]

It has been decided that civilan emplovees of the Central Government

»serving in the Upion Territorics’Stazzs of Noith-Easicrn Reyion, Andaman &

Nicobar Islands and Lakshadweep may te alloncd 1oviced rates of HRA

‘with effect from 1-10-1986, in terms of th:s Miniszn s OM. No. | 1013/2/86-

B. [l (D), dated the 23-9-1986 and O M No. 110132 S6-E. 11 (1), dated
19.3-1987, for the last place of posurg on txur tansfer 1o the States/

[}
v
'
g
[
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Union Tcrrilo.rics in the North-Eastern Regioo, Andaman & Nicobar lslands
and Lakshadwcep. : Co

2. The other conditions for dranal of the alowances remain the same.
{G.1.. M.F.,OM. No. 110I&/1/E. 11 (B34, dated & T8h Jxrusery, 1983, )

rd

Clarifications.—1. The beoefit of HRA will pot be available to those
Central Government servants on therr transfer m the SutesUnioa Territories
, who have shifted their familics to a sation ocher than the last place of posting
or who brought their families to the place of thew transfet/posung and claimed
transfer T.A., but Jater on sent their families to their last p of posting or t0
some other place duc to certain reasons. (Suce modificd—scc orders below
Clarification 4).

2. The cpncession will be available to those Central Government servants
who are kecping their families in rented bouses o in their own houses at the
last place of posting and wete in receipt of HPA at that plaze, in addition 10
the benefits available at the new place of poszag ull the concerned Govern-
ment servants remain posted in the States Unsoe Temitones.

3. The concession will be available to e Centnal Goverunent servant
without any change in the quaarm of HPA 121 the last sahon where the
family continues to stay, till the concened Goverrument servant femains
posted in the specified areas and the frmily continues to stay 8t the last
station.

4. Employces transferred to e’ specifind azeas wall be entitled to HRA
vadimissible to them'* at the last station. HFA wall be admissible at the last
station only, if the cmployce was geting it 2t &« 1ast plxce of posung and the
family stays back and other conditions for HRA ve satisfied ***

(G.1.MF.,OM. No. HOILIE B1{BYKL, daisd 2 JEA May, 1986 ]

In partial modification of the Clarificansoes 1 and 4 above, it is clarificd
that the Central Government erryloyces ca ey transfcrposting to North-
Eastern Reglon, Andaman & Nicodar lslands 1d Lalshadu cep Islands shall
be entitled to House Rent Allowanie with refezencc to the 1ast place of post-
ing. il otherwise admissible, irrespective of whether they have chaimed trans-
(et T.A. for family or not, subject to the conzuen that hired pnvate accome
modation or owned house at the Lust station ef posing is put to bona fide use

~of the members of the [amily. -

2. The other clarifications issund aguast the poinis atl Sl. Nos. 2 and 3
above shall continue to apply while regulaiing chuzes fix House Rent Allowance.

{G.l., MF.,OM. No: 11014134-E 1 (U axd De pa Mk 1638.) -

_ Revised rates of HRA admissible from 1.5-1997.— Reference orders
above, conscquent upon the revisoa of the ntes of House Rent Allowance
with cffect from 1-8-1997. Pussuant to decsxca 12k zn on the recomuncnds-
tlioas of Fifth Pay Commission, it bas been dronded that civilian employces of

e

-l
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the Central Government trazsferred and posted in the Union Territories and
States of North-Eastern Region, Andaman & Nicobar Iilands and Lakshad-
weep from a date prior to 1-8-1997 and whose familics have stayed back at
the last station of posting for which they are getting HRA at the 1ate applic-
able for the last station o?‘powng may be allowed revited rates of HRA as< ap-
plicable at the last place of posang with effect fiom 1-8-1997. However, HRA
amount may be calculated.based on the pay drawn by the officer al the tune of
transfer in the said region, , '

“9. This will not be applicable 1o such cinployees who were uansferred
out of the N-E Region, Ancaman & Nicobar [slands and Lakshadwecep belore
1-8-1997. | - .

3. The other condution for drawal of the allowance shall remain the same.

4. In so far as the persons serving in the Indian Audit & Accounts
Department are concemed, these o:ders issuc after consultation with the

- Comptroller & Auditor-Gezeral of India. .

[GL,MF.,OM No 2 (4230 B9, aed e 12th Augrat 1979 ]

ya
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Translated from Hindi
Annexure-VI (Series)

Date: (03.08.2004

To.
Assistant Director,
_ Narcotics Control Burcau.
l ( ' Regional Unit
Imphal.
Sub:- (Double HRA, as per rule)
Sir,

I, Rajen Das joined service at N.C.B, Kolkata in January’ 1991 and served
at Kolkata upto March’ 1994, Kolkata is my home town and my Famiiy reside at
Kolkata. | y ' '

© After that in April 1994 I was transferred at N.C.B, Imphal and upto
December’ 1999 T served at N.C.B Tmphal and my whole family reside at Kolkata.

After that in January’ 2000, I was transferred from N.C.B Imphal to
Custbms and Central Excise, Kolkata and I served at Kolkata upto January’ 2003.

Thereafter, in the month of February’ 2003 iwas transferred and posted
from Customs and Central Excise, Kolkata to N.C.B Imphal and at present I am
serving upto August 2004 at Imphal whereas my whole family residing at |
Kolkata. 4

L therefore, pray that double H.R A shall be paid to me as per rule.

Yours faithfully
v _ Sd/- egible
‘ o (RAJEN DAS)

Driver,
N.C.B.R.U, Imphal.

%W
'}
%
}

S bl - e 4-;‘;‘-:\’%«: 7
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Translated from Hindi .
~ Annexure-VI (Series)

Date: 29.12.2004

To.
Assistant Director,
Narcotics Control Burcau.
Regional Unit
Imphal.
Sub: - (Double HRA, as per rule)
Sir,

I, Rajen Das joined service at N.C.B, Kolkata in January’ 1991 and served
at Kolkata upto March’ 1994, Kolkata is my hometown and my family reside at
Kolkata. . N

After that; in April 1994 I was transferred at N.C.B, Imphél and upto
December’ 1999 T served at N.C..B Tmphal and my whole family reside at Kolkata.

After that, in January’ 2000, I was transferred from N.C.B Imphal to
Customs and Central Excise, Kolkata and I served at Kolkata upto ]aimary“ 2003.

Thereafter, in the.month of February’ 2003 I was transferred and posted

" from Customs and Central Excise. Kolkata to N.C.B Imphal and at present Iam

serving upto August 2004 at Imphal whereas my whole family residing at

- Kolkata.

I, therefore, pray that double H.R.A shall be paid to me as per rule.

Yours faithfully
Sd/- Hicgible
(RAJEN DAS)

Driver,
N.C.B.R.U, Imphal.
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10. Weightage for promotion, etc.—Eligible officers shall be given due
recognition in the matter of— ; :

(a) promotion in cadre posts;
(b) deputation to Central tenure posts; and
(c) courses of training abroad. '

The general icquirement of at least three years’ service in a cadre post
between two Central tenure deputations may be relaxed to two years in cases
of meritorious service. . ‘ :

11, Entry in CR.—A specific entry shall be made in the CR of all

employees who render full tenure of service..

« 127 Special (Duty) Allowance/Island Special Allowance.—Employees
who have All India Transfer Liability on posting to (i) any station in the
North-Eastern Region comprising the States of Assam, Meghalaya, Manipur,
Nagaland, Tripura, Arunachal Pradesh, Sikkim and Mizoram will be granted
Special (Duty) Allowance, and (i) any station in the Island Territories of
Andaman, Nicobar and Lakshadweep will be grantcd Island Special
Allowance. (For rates and conditions governing the grant of these allowances
see under ‘Compensatory Allowances’ in Section 4 of this Handbook).

13. Children’s Education Allowance/Hostel Subsidy.—If the children
do not accompany the employee, CEA will be admissible up to class XII to
children studying at the last station of posting or any other station where they
reside. If such children are put in hostels, Hoslel Subsidy will be. admissible
without other restrictions. The concession is admissible to the officials
transferreg-from one place to.another within the North-Eastern Region also.

4, Benefit of double HRA.—Central Government employees posted to
the specified States/Union Temitories from outside the N-E Region who are
keeping their families in rented houses or in their own houses at the last place
of posting outside the N-E Region, will be entitled to HRA admissible to them -
at the old station, and also at the rates admissible at the new place of posting
in case they live in hired private accommodation irrespective of whether they
have claimed transfer T.A. for family or not subject to the condition that hired
private accommodation or owned house at the last station of posting is put to

bona fide use of the members of the family. These concessions are admissible
also to those posted to Andaman and Nicobar Islands and Lakshadweep.

Those employees who have not been posted to the N-E Region from out-
side the N-E Region are not entitled to this benefit. '

15. Retention of a allofment of alternate Government accommoda-
tion.—The facility of retention of Government accommodation will continue
to be available. Licence Fee will be charged at normal rates whether the
accommodation retained is the entitled type or below the entitled type. The
facility of retention will be admissible for three years beyond the normal per-

missible period of retention.
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GUVERMIAENT OF INDIA
Wi CF FINANCE (DEPTT, OF REVENUT)
MARCOTICS CONTROL BUREAU
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Lonler apoeintiment en
o (larpyzl of Inspection,
(CUSTGHTS "ol CsrL:ci-a\\“er RN i‘uls Utilicy utuur nug
1040/ L1/96(RU) deatzo 27/ 30/CS, Sivrd Bajen Do, Driver
of dar”otgvs ConTro7 &-Jch, Re;irnal unit, Imphal 16
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Couy forwirded to:--

oo Shrd Rajen Des, Lriver, heruotlces Contrel Hurcauw, Realonal
it lophel, ‘ .

2. Superintendent, BLL ,ine el with ke dipectlon to

relleye Shri Bzl ez, ooy, on 12/7)/2CC00/0 ). Shri L.
MNimai Chand Sirglt, Szooy wit D continue as Sepoy-aum-lnr,

in A, Imphal.
G, Aassinbont Cirector cf

: inepueticen, Lle. General of Inspec-
g tlon, CQustems ene Corniy

¢
1 twelce, ELRLUNLL Celculio. :
, 4, Ly, Girecr or'(ﬂ”(n,, EIChL o Cernirol bureau, viest Block-
S R jp<'ilu By R T v, e EYhi - L0000,
A P Pay and npr”“f ' VLo UL, Kan, of Finence, Depti.
o . ofi Ryvenve, Znu b, Mew Delhi- LICCOS,

AT Clvhin\"qu~"“ < ) RCUEZHL Calcutte,
k -/..tc\-—CL\.a. ,JL"A ig
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G DICE A TER ' : Tel : (033)247-4751, 240-6138
ram o | ,q. y ( 5
(033)247 3048' R GOVT. OF INDIA E-Mail : diceeru@vsnl.com

Friterr wpifymr
3 DII:,ECTORATE GENERAL OF INSPECTION
. lﬂ‘m{ﬁi Q‘Iab"‘hr . o | Customs & Central Excise,
L i e, v : | Eastern Regional Unit,

| 44, Park Street (2" Floor)
4_" tn% @7 (fh‘ﬂu a‘r) ' Calcutta ~ 7000146
Loy W—n’ 700016 '

- Establishiment Qeder

Dated: 46" January, 2003

vy

Shn Rajen Das, iinvcr of Narcollcs Conlmi Bumau Imphal, who was on dcputation to the
E'xstcm Regional Unit o} the Directorate General of Tnspection, Customs & Central Excise, Kolkata
w,e.fr 20 01.2000, is hcu‘by relieved of his dutics in the altcioon of 20.01.2003 afler completion of
;;dcputalnon tenure with tlu, difcction to rcport for duty at his uriginal place of posting from where he
a5 »7'-"-_|)r0cccdcd on dcpulatlon l c. Narcoucq Control Burcau, Re suonal Unit, Tmphal,

Sc(/’

(K. Chaltopadhyay)
Assislant Director of Inspection
DGICCE, ERU; Kolkata,

C. N(xs(')-lzuU/stu./or.1;/2000/ o Dated: 46” January, 2003

Lo Copy forwmdc.d for mfo,mahon and nccussary action to,

\)/ Shri Rajen IJ.tS Driver for’ wmplnncc He s directed to hand over the ke
' Vehicle, Log Isool\ and also his Identity Card 1o this olTice.
2. Regional Duu,tor Narcotics Control Burcau, l\nlluxm

y of the

3E' _l)o‘)ulb i r(; C\(\),I N ¢ I.)}. t\f".“\(.) st Ky S - ..x\}(',r\\
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Dy. Dircctor ; Admin.). cholxu Control Burcau, West Block, No.-1, Wing No.5, RK,
S Puram, -New ‘Delhi-110 066 wnlh respect o letter 1) No.ll/l7(4)/9,> Lstt/12107 dated
e 24.12.2002.
L 4o AddL Diréetor General (A(Imn ) ‘Directorate General of Inspection, Customs & Central
S0 Excise, New- pellu H.O. T: No.1040/11/98(ERU) dated 27.10.99 refers. -
Pay & Acco :nts O(TCCt ch Gen. of Inspection, Cusloms & Central Excise, New
Delhi. =
- Shri Buendra I,mg.,h lnspectmg Officer (Admn.), DGICCE, New Delhi.
.. Bill Unit, DQICCE ERU, Kolkata.
L Omce Copy

i L E * ) N ] . \
‘,1"- S . oo . . . / [\l (' l(a( ]U )_‘

o A IeGie

aT e (P K. (In(l();mdh)dgg (A
AL S Assistant Dircctor of Inspection
DGICCE, ERU, Kolkata.
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il MOH.;eena

- Yonal Director
~aerecagtics Contrel “Mirezu
Seateyn Jonal Unit Y*l«otq—}7~

A

Suvdect 1= WHaHD) = House Rent Aljeowance W Soel
Lajen Gor,Driver,tC{iL)Inwphal «for srding
n" Apalication thericf,

Hir, _ '

Coan o foraxd larewitih an apuidcatlion
along vioh1ts anclosures as subnlizved Uy 367 deden Uas,

Driver of this Unit for pazymeont -7 Doutie L LeelT 1 /0/0Y

te 31/12/9) and Jan/2003 t: t11ll date vhich le gell exrla-
nzlory, ' ‘

Thie 1o Tor your il parugal end necossary

actinn from your end,plzase,
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@nclog= 10(ten) theeis, .
o Yens fatthiw? 7
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